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Order No,l10 dated 02.04.2002.
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None appears for the Applicant.

Heard Mr. A.K.Bose, Learned Senior Standing

Counsel for Union of India appearing for the

Respondents.

The applicant herein,a Teacher in

Navodaya Vidyalaya, having been tramsfexed, has

filed this D.A. for ® redressal of his grievances.

On perusal of 0.A. and the counter and updm

hearing the Learned Senior Standing r Counsel

it appears that there are no compelling . reasons
;%

1 to interfere with the order of transfer,
s X
Transfer being an incident of gervice, *

B Ty 4 i s . 5 p
Chas Tribunal is to gd slow in interfering with

Lthe crders of the transfer. However, without

ismissing the case, a directiocn is given to the

b
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3
Respondents to consider/reconsider the case/
grievances of the applicant to give him a
fresh posting at a conveniént place. Th;
applicant is free to make a representation 3
to his autharitics/RespJndents;*w:ho should
give a sympathetic consideration to his case for
being transferred/posted at a place convenient
to him,

~with the aforecsaid observations and

directicns, this 0.A. is disposed of,

Send ayies of this order to the Applicant

and to the Respondents,
A houu,\ 3
o2/0¢4710602
(MANJRANJ AN MOHANTY)
MEMBSER (JUDICIAL)




